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SUPREMECOURTOF I NDI
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s).22922/2014
(Arising out of inmpugned final judgnment and order dated 14/11/2013
in CMAP No. 33826/ 2012 passed by the Hi gh Court of Judicature at
Al | ahabad)
UMA BUI LDERS PVT. LTD.
VERSUS
LUCKNOW DEVELOPMENT AUTHORI TY & ORS.
(Wth office report)
W TH
SLP(C) Nos. 32932-32933/2015
(Wth appln.(s) for exenption fromfiling OT. and Ofice Report)

Date : 29/02/2016 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR JUSTI CE C. NAGAPPAN
For Petitioner(s) M . Vi shnu Shankar Jain, Adv.
M . K. Parameshwar, Adv.
Ms. Sudha Gupta, Adv.
For Respondent (s) Ms. Reena Singh, AAG

Dr. (Ms.) Vipin GQupta, Adv.

M . Awani sh Kumar, Adv.
M . Anshul Rai, Adv.

M . Bankey Bi hari, Adv.
M. Rakesh Kumar, Adv.

A

Petitioner(s)

Respondent ( s)

Upon hearing the counsel the Court nade the follow ng

ORDER

Learned counsel for the rival parties are permtted to

compl ete their pleadings within four weeks from today.
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